
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABRO BENCH 

AT HYDERABAD 

D.A. 641/92. 	 Ot. of Oecision : 21-11-94. 

Dr. E. Vedavyas 

Vs 

The Govt. of £ndhra Pradesh 
rep. by its Chief Secretary, 
Secretariat, Hyderad, 

Union of India 
rep, by its Secretary, 
Department of Personnel, 
Ministry of Home Affairs, 
South Block, New Delhi. 

Sri K.S.R. r'lurthy  

,. Applicant. 

Respondents. 

Counsel for the Applicant 
	

Mr. G1V.L.Narasimha Rac 

tounsel for the Respondents : Mr. D.Panduranga Reddy,SC for A.P 
for R-1 

Mr. N.R,Devaraj,Sr.CCSC. for R-2, 

CDRAM: 

THE HON'BLE SlIP! 3IJSTICE V.NEELADRI RAO 	VICE CHAIRMAN 

THE HDN'BLE SHRI P. RACARAJAN 	MEMBER (ADMN.) 

.2 

I 

ex  L 



C*3 

OA 641/92. 

JUDGMENT 	 Dt:21..1.1.94 

(As PER HON'BLE SHRI JUSTICE V.NEELADRI RJ.O, VICE CHAIRMAN) 

Heard Shri D.Panduranga Redd 1  learned Special 

counsel for R-.1: nxRid and Shri N.R.Deva.raj, learned 

standing counsel for R-2. 

This OA was filed praying for declaration 

that the order in G.O.Rt.No.2295, General Administra-

tion (Special.A) Department, dated 29.5.1992 it 

illegal, arbitrary, unjust, improper and unconstitu-

tional and for consequential direction to the res-

poncients to reconsider the case of the applicant for 
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appointment to the fixed greof Chief Secretary 

with effect from 18.4.1991, the date on which R-3, 

his immediate junior, was promoted to the said post 

withall consequential benefits.J/ By the date of 

this OA, the applicant was working in the grade of 

Principal Secretary in A.P.State Government. It is 

stated for the respondents that the case of the 

applicant was also considered in the grade of Chief 

Secretary in the fixed pay of Rs.8,000/_ per month 

and he was not found fit and accordingly the impugned 

order dated 29.5.1992 was ±EER& issued. 

The applicant retired from service. Though 

this OA was listed even for dmt dismissal, there was 
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no representation for him. His learned counsel 

also is not present. The learned standing/special 

counselSfor the respondents appeared. 

4. 	In the result, the OA is dismissed for 

default. No costs] 

NGAJAN) 	 (VNEELADR6) 
MEMBER (ADMN.) 	 VICE CHAIRMP.N 	I 

flAPflt 21ct- Nnvprnber. 1994. 	ILA.A 
Open court dictation. 

~puty Reqistrar(J)CC 

vsn 

To 
The Chief Secretary, Govt.of A.P. 
secretariat, Hyderabad. 

The secretary, Union of India, 
mpt.of Personnel, Ministry of Home Affairs, 
South Block, New Delhi. 

3. One copy to Mr.G.V.L.Narasimha ReQ, Advocate, 	/n 
Advocates' Association, High Court of A.P. Hyderabae. Ub_V 

One copy to M.D.PandUranga Reddy, Spl.COunsel for A.P.GoVt. 
CAT.Hyd. 

S. One copy to Mr.N.R.E€Vrai, Sr.CGSC.CAT.Hyd.. 

One copy to Library, CAT.Hyd. 

One spare copy. 
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COARED 2y 	 APPROVED fly 

IN THE CENTRAL 	 TIC;::. 
HYDERAEAD BENCH AT HYDEflpçJ) 

THE HON'BLE MRjtJSTICE V.NEELflpjf) 
VICE_CHjjPJN 

AND 

TUE HON'BLE MR.R.RjcAp, 	; 

DkTED:)J..H! -1994 

ORDER/JUDGEMTIf: 

I 

M.A./R.IVCANO 

in 

Admittd and Interim directions 
issued. 

Allowe4. 

. Dispose of with directions. 
Disrniss4d. 

tisrnjssda as withdrawn 

:smjssea for default. 

No order as to cost. 	Qp 
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